Arb.A.[SH] 5/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

26-6-2013

Heard Mr. K.K.Mahanta, learned Sr. counsel, assisted by Mr.
K.Singha, learned counsel appearing for the appellant.

As directed by this Court, the learned Sr. counsel appearing
for the appellant undertakes to produce the original copy of the
agreement within two days.

List this case again on 28-6-2013.

JUDGE
S.Rynjah



Cont.Cas(C)[SH] 24/2009

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

26-6-2013

Mr. S.C.Shyam, learned CGC appearing for the respondents
submits at the Bar that as per the information so far received by
him, the respondents are in the process of fully complying with the
directions of this Court in the related Judgment.

Accordingly, he prays for two weeks’ time for filing affidavit-
in-opposition.

Prayer is granted.

List this case again on 18-7-2013.

JUDGE
S.Rynjah



Cont.Cas(C)[SH] 13/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

26-6-2013

Registry is directed to inform the receipt of the record of this
Contempt Petition from the Principal Bench of the erstwhile Gauhati
High Court to the parties.

List this case on 24-7-2013.

JUDGE
S.Rynjah



CRP[SH] 3/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

26-6-2013

As prayed for by the learned counsels appearing for the
parties, list this case again on 2-7-2013.

JUDGE
S.Rynjah



CRP[SH] 12/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

26-6-2013

Petitioner is to take steps for service of notice of the present
revision petition to the respondent No.2 — 5 by Registered Post with
AD within five days.

List this case again on 24-7-2013.

JUDGE
S.Rynjah



Caveat[SH] 30/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

26-6-2013

Heard Mr. K. Khan, learned counsel appearing for the
Caveator. Caveator will be heard at the time of consideration of the
interim prayer in the connected revision petition.

Caveat is discharged.

JUDGE
S.Rynjah



CRP[SH]25/2013

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR SINGH

26-6-2013

Heard Mr. S.P.Sharma, learned counsel appearing for
the petitioner as well as Mr. K. Khan, learned counsel appearing for
all the respondents.

Issue notice returnable within four weeks.

No formal notice need be issued as respondent had entered
appearance through Mr. K. Khan.

List this case again on 24-7-2013.

JUDGE
S.Rynjah.



ReviewPet[SH] 3/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

26-6-2013

List this case on 2-7-2013.

JUDGE
S.Rynjah



WP(C)[SH] 180/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

26-6-2013

Heard Mr. H.L. Shangreiso, learned counsel appearing for
the petitioner.

Issue notice returnable within four weeks.

As Mr. S.Dey, learned counsel appearing for respondent No.
1,2,3 and 4, had entered appearance, no formal notice need be
issued.

Petitioner is to take steps for service of notice to the
respondent No.5 by Registered Post with AD within five days.

List this case again on 24-7-2013.

JUDGE
S.Rynjah



WP(C)[SH] 180/2013

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR SINGH

26-6-2013

Heard learned counsel appearing for the petitioner and also
Mr. H. Kharmih, learned Govt. Advocate appearing for the
respondents.

Issue notice returnable within four weeks.

No formal notice need be issued as respondents had
entered appearance through Mr. H.Kharmih, learned Govt.
Advocate.

List this case again on 24-7-2013.

JUDGE
S.Rynjah



WP(C)[SH] 308/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

26-6-2013

By an order of this Court dated 29-5-2013, four weeks’ time
was granted as a last chance to the respondents to file affidavit-in-
opposition.

Mr. S.C.Shyam, learned CGC appearing for the respondents
contended that because of certain communication gap, affidavit-in-
opposition could not be filed on or before 26-5-2013. However, he
made an assurance before this Court that the respondents will file
the affidavit-in-opposition within four weeks.

In such circumstances, even if the Court passed the said
order dated 29-5-2013, further four weeks’ time is granted for filing
affidavit-in-opposition subject to payment of Rs. 500/- which is to be
deposited in the fund of the High Court Bar Association.

Registry is directed to furnish a copy of this order to Mr.
S.C.Shyam, learned CGC appearing for the respondents in the
course of the day.

List this case again on 24-7-2013.

JUDGE
S.Rynjah



WP(C)[SH] 325/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
26-6-2013
Issue rule.

Exchange of pleadings is complete.
List this case for final hearing.

JUDGE
S.Rynjah



